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(x) The All India Services (Death- 
cum Retirement Benefits) 
Third Amendment Rules, 1976, 
published in Notification No. 
G. S. R. 316 in Gazette of India 
dated the 6th March 1976. 
[Placed *n Library See No. 

LT-10449/76.]
C e n t r a l  I n d u s t r ia l  S e c u r i t y  F o r c e  

( 1 s t  A m d t )  R u le s ,  1976 and n o t i f i c a ­
t io n  re. C o r r ig e n d u m  t o  H in d i

V e r s io n  op N o t i f i c a t io n  N o . GSR 
419 (£ )

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table:—

(1) A copy of the Central Industrial
Security Force (First Amendment
Rules, 1976 (Hindi and English versions) 
published m Notification No. G. S. R. 
262 m Gazette of India dated the 28th 
February, 1976, under sub-section (3) 
of section 22 of the Central Industrial 
Security Force Act, 1968 f Placed 
Library. See No LT-10450/76 ]

(2) A copy of Notification No G S R 
322 (Hindi version) published m Gaze­
tte of India dated the Glh March, 1976, 
containing corrigendum to Hindi ver­
sion of Notification No G S R' 419(E) 
dated the 19th July, 1975 iPIaced irc 
Library. See No T/T-30451/76 ]

12.02 hrs
COMMITTEE ON PRIVATE MEM­
BER'S BILLS AND RESOLUTIONS 

SlXTirTH R f p o r t  

SHRI G. G. SWELL (Autonomous 
Districts): I beg to present the Sixti­
eth Report of the Committtee on Pri­
vate Members’ Bills and Resolutions

12.03 hrs.
RAILWAY BUDGET, 1976-77— 
GENERAL DISCUSSION- -contd. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIR'S (SHRI K. RAGHU RAMAI- 
AH): Before we resume the discus­
sion on the Railway Budget I would 
like to make a submission to you, Mr. 
Speaker. There are a good number of

1976-77—Genl. Disc.
speakers who want to speak on this side 
as well as on the other side. I would 
suggest that we may sit till seven of the 
clock today lo enable members to speA  
The hon. Minister will reply tomorrow. 
Let us continue with the discussion till 
seven of the clock.

MR. SPEAKER: I suppose that thi» 
is the consensus of the House.

SOME HON. MEMBERS; Yes.
MR SPEAKER • It is all right. 

We will sit till 7 O’ clock.
Dr. Kailas may now resume his spee­

ch.
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